IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. FRINCIF
NEW DELHI

' : &hf
Dated:s this, the 22 = day of MAY
Original Qpplication No.‘ ‘ of 20080
HONIBLE MR.SoR ~ADIGE J1eE” CHATRMAN (2)
HON'BLE OR ALVEDAVALLI ,MEMBER(D)
IN THE MATTER OF:

1. . DPr. Divpreet Sahni

" p/o Mr. K.B. Singh
R-709. Hew Rajinder Nagar

‘New Delhi 11@ 216

2 Dr. Anil Mittal

3/6 Mr. O.F. Mittal

7%, H4/5 Suchitra Vihar
Pitampura

Delhi

Dr: Anil Kumar

g/c Mr. Mohan Lal
p-144 Street No. 7 B
ashok Nagar

peihi 11@ @93

i
.

- Dr: AnshumaBupta

' D/o Mr. Arun Kumar
g-9@3; G.¥K. part 1
New Delhi 11@ 948

5: Dr. Bhawna Gupta
W/o Dr. Deepak Gupta
B-37 FPreet Vihar

- pelhi 118 @92

Dr. Monisha Batra

W/o MrF. Vivek Soin _

R-7@4; New Rajinder Nagar?’

New Delhi :

Pr. Ashu Chkravarty
W/o Mr. D. Vashishtha
j-751, Saket

New Delhi

Df : Ravinder kKumar
‘B/o Mr: O.P. Rohilla
'in'NDi 5@6
" Bector 4
Gurgaon 122 @81

”b?: Richa Chandra

. '/'4

Al. BENCH,

52001

a

@




_ 2 &

‘ Qr/o Dr. Dinesh Chandra
‘éf;ié M.A.M.C Campus
Kétla Road '

Néw Delhi 11@ @02

Dr. Sangeeta Saikia
p/d Dr. B. Saikia
?—165, Nanak Pura
JSOUth Moti BRagh
“New Delhi 11@ 821
Dr. K.S. Kumar

S/o Mr. Lehri Lal
"E-1/%, Sector — 16
Rohini

New Delhi 11@ @83

Dr. Urvashi Sinha

W/o Mr. Vikas Saxena

88, Vivekanandapuri

New Delhi 110 @@7 .

Dr. Shalini Bansal

D/6 Mr. R.K. Bansal

H: No. 15, Vivekanandapuri
Delhi 110 207

©Dr. Anjali Gupta

! VWife of Shri Rajiv Bupta

N R/oc 122-B/1-A Gautam Nagar
ALY Nel Delhi ~ :
i (through Mr. Pramod Gupta

Advocate for the Applicants)

versus

#overnment of NCT of Delhi
through’

itz Chief Secretary

5 Sham Nath Marg

Delhi 1108 034

fhe Principal Secretary

+*Health and Family Welfare Department
-Gbvernment of NCT of Delhi

- gi8Ham Nath Marg

" peilhi 11@ 054

“Yhe Director of Health Services
:§BVernment of NCT of Delhi
‘éfBlock, Garaswati Bhawan
tainaught FPlace

New Delhi ‘

Union Fublic Service Commission

.. Applicants




Dholpur Housg, -
Shah Jahan Road;

New Delhi; .‘.....Ressponden‘cs.;5

(By Adwcate: Shri George Paraken)

[
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App:l‘icants L‘:J‘hq are Ciyil Assistant Sdrge;::ns
Grade -1 (Dental) who ‘ih‘é\_/e been appointed in respondents
Organisation on a}d_ho_c' V(oontr?ctu_al\l) basis, sesk
a dire’c,tion}tp <1“8._S_p0’ﬂd‘8'nt>s_w‘b?‘ grant them service benefits
of leavey incranents;imatemity leave as adnissiblsg to

regularly appointed CASS :from the date of their initial

appoiniments] Other related benefits have also been

o
soughts
23 Heard both sidesd
X It is not denied that pursuant to the Tribunal g

order in Dr’ﬁ(ﬂ’lrs")"} Sangeeta Narang & Ors. Vs. Delhi Admn.,'“i

& Ors"ii A_Tﬁ 1988(1)CAT 566 thése applicants who uere 2also

appointed on adhoc basis as Junior Madical 0 fficers Gr;ifI, f

were e xtended various benefits admissible to regularly

a8ppointed JMOs Gr.*Ii‘ﬁ That order of the Tribunal yas

'Upheld by the Hon"blé_SUpremle_.qurbgﬁ Subsequently by

the Tribunal's order dated 2398 in OA No<2564/97
Dr."“J:P:PaJ:iya & Ors.t \fs.? UoI & Orss' & connected cases
(Annexure-‘-a-x) those benefits were also ordered to bs
extended to all the applicant s covered by Paliya;s cass
and connected cdses (sypra) as the Bench s2uw no good
redson to distinguish those cases from the judament

in Df." Sangee ta Narang.'s case (SUpra) merely on ths
ground that the applicants in those c2ses wers based

on contract _ul;iereas Dr?’ Sangeeta Narang_'s c@se was

on adhoc basisy and furthemore bacause CIJ»f's letter -

dated 2911998 seemed to use ‘these expressions
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interchangsab lyf§

44 CWUP No.i3641/98 filed in Delhi High Co urt / uas

- aja n—{-f/k 2] f';ﬂ\/a/r/ o'?/m Tilyy 251;5/5.

disnissed with costs by order dated 11:19:i0g (Annexure::.';i XI);}

SLP Noi9492957/99 filed in the Hon'ble Supreme Court
against the a_fOIfeS?}é.d order dated,]1"’§9‘§98 was disnissed
on_T§2ﬁ99vﬂAnnaxune;E,)&i)uand,Révieu_Petition(Civil)
No’i“iSd?-SSS/QQ_u_a,s also dignissed by the Honﬁ'ble Sup reme
Court on 2834199 (Annexure=A-XIII)

5o Respondents themselves admit in their reply to
para 4(ii1) of the DA that applicants have been appointed
on adhoc { con tpactual)_basisﬁ_ As applicants in tie
present OA are similarly placed as the applicants in
Drﬂ Sangeeta Na_ran_gA's case (SUpra) and Or.f Paliyay’s case
(supra) we hold that they are entitled to the

same bensfits granted to the applicants in the aforesaid

ca SQS%‘

6 In this connection, we note that by the Tribunalls

order dated 8352000 in OA No%2108/99 Drdl Aparna Sehgal

& ljl:*s.%,\l-s.;:‘i d:vtéﬁ,of NC_T of‘DAelhi & Orsd, the benefits
granted in Drd Sangeeta Narang's case (supra) and Drf
Pal.iyas;s c@se (SUpré) were ordered to be extended to
Dr.Aparna Se hgél andro thers aléo who vere Homeopathig
Doctors appointed on contract basis in respondents
organi satiqn%.alg‘»ubsequently by tﬁe_ Trib_unalﬁ’s order
dated 10.432000 in DA No31109/2000 Dr. Pamila Bhatia &
Ors,: VS"j Govtas of NCT of Delhi & 01‘3‘3 these banefits
gran ted 1n Drdi Sangeeta Narang}s ca se (supra) and in
Dr.! Paliya;;s ca3se (sttpra) werse ordered to be exteﬁded to
Dribamila Bhatia and 6thers who were Medical Off’ice'r;
(Ayurved&fb) appoin ted ‘on adhoc basisf;’";éj In the a?xf‘oresaid
order deted 105142001 in Ord pamila Bhatia's case (‘SUpra))

it was further made clear that thase benefits would be

admissible to those applicants from the date of their

initial appointment .’ Nothing has been shoun to us to
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case (i ID: ,Qrﬂinuorfpam_il_a Bhatia='s case (supra)

3

have ba ayed, modified and set asidey]

\F[) \

74 he result the OA succeeds and is allowed

to thse ex! o) (that respondents should extend to

PR
applieti."Within 3 months from the date of receipt
- of a copy of this order/ the begeaf;‘i;lts granted in
Dr.‘?Sangaata Narang s cass (SUpra)L\lﬂ Drd Pallya'
case (supra) with effect from the dats of their

initial appointment.d N o co s tsi]
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( DR.ALVEDAVALLI (S.R.ADIGE )
MEMBER(J) VICE CHAIRNAN(A)
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